e T
e L

1 OA 350.00721.2019< .
' | CENTRAL ADMINISTRATIVE TRIBUNAL F
KOLKATA BENCH, KOLKATA =

No. O.A. 350/00721/2019 Date of order: 2.7.2019

Present Hon’ble Ms. Bidisha Banerjee, Judicial Member

Hon’ble Dr. Nandita Chatterjee, Administrative Member

Tapan Chandra,
S/o. Late Aswini Kumar Chandra,

Residing at 24, Mahiskapur Road;
B-Zone, Durgapur,.
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ORDER {Oral)

// Per Dr. Nandita Chatterjee, Administrative Member:

The applicant has approached the Tribunal under Section 19 of the
Administrative Tribunals Act, 1985 praying for the folloWing relief:-

“(a) A direction, order or command be issued upon the respondents, their
men, agents, servants and/or assigns, more particularly the respondents No. 2
and 3, to ensure payment of admissible amounts of entitled leave encashment
of Rs. 5,97,122/- for 257 days of Earned Leave and Rs. 49,954/- for 43 days of
Half-pay Leave, totaling to Rs. 6,47,076/- (Rupees Six lakhs forty-seven
thousand and seventy-six only), to the applicant within a time as Your
Lordships may deem fit and proper‘and:to pay interest thereon from the date of
his retirement on 31.10: 2016 till the date of actiial payment thereof;
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(b)  Any other and,( gr L% erf/g %?‘3‘ aﬁ kor d1rect10n/ directions, if
required, even, by g%he reliefs speciti ’“gllgg, pra for Q’as Your Lordsh1ps
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Ld. Counsel for the ApplicERt™Tarther submits that as the
representations are pending with the respondent authorities, the
applicant would be. fairly satisfied if a direction is issued on the
respondent authorities to dispose of the same in a'time bound manner.

4.  Respondent authorities are not represented despite notice.
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5. We are of the considered view, however, that it would not be

prejudicial if the respondent authorities are directed to dispose of the

representations pehdihg with them iﬁ a time bound manner.

- 6. Aécordingly, without entering into the merits of the matter, we
‘direct the respondent No. 3, who is the Executive Director, Alloy Steels
Plant, Mishra Ispat Bhawan, Surya Sen Sarani, Durgapgf, to examine

the contents of the representation dated 26.9.2017 (Annexure A-6 to the
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